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Oilfields (Regulation And Development) Amendment Bill, 2024 -Passed.
AEH JUTUTA : 312eH HaR 2 19, dd &7 (fafaa aur faer) I=ne= fadas, 2024.
A HaAT St |

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI HARDEEP SINGH PURI):
Madam, with your permission, | rise to move:
?That the Bill further to amend the Oilfields (Regulation and Development) Act, 1948, as
passed by Rajya Sabha, be taken into consideration.?
Madam, in the year 2014, when the hon. Prime Minister assumed responsibility, between

then and now, we have moved from being the 111 or the 10t largest economy in the world to
being the fifth largest economy. We are, very shortly, going to be the fourth-largest economy, and
if the assessment of the International Monetary Fund is to be believed, we will be the third-largest
economy by 2027. The economic growth and the size of GDP, as my friends on all sides of the
House will agree, are heavily dependent on the utilisation of energy. In fact, when you look at any
economy and its energy consumption, a reasonably good indicator of economic performance

comes from the utilisation of energy. Today, we are currently consuming 5.5 million barrels of
crude oil in a day.
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When | had the privilege of being associated with this Ministry three and a half years ago, we
were consuming five million barrels of crude oil in a day. If we continue to grow at 6.5 to seven
per cent rate of growth, it is only a matter of time that we will be consuming about six and a half
or seven million barrels of crude oil in a day. Our journey to become a Viksit Bharat by 2047 or to
become a US $ 30 to 40 trillion economy by 2040 or thereabout, we will require large amounts of
energy in all forms.

Today, we are in the happy situation of saying that out of the 3.5 million square kilometre of
sedimentary basin that we have, one million square kilometres of that was a no-go area. In other
words, no prospecting could be done there. As a result, our import dependence both in terms of
crude oil and natural gas was on the rise. Today, | am very happy to share with this House that
76 per cent of all the prospecting and exploration that is being done in our sedimentary basin is
being done in areas which have been freed up after 2014.

In fact, in our trade, we often call the years between 2006 and 2016 the ?dull decade? as
very little work was done. Oil and gas sector is heavily capital-intensive sector, which has long
gestation period and any decision that you take today or the Government of the day takes today
will begin to show results only five or even seven years later. | am very happy to inform the
House what measures the Government has undertaken in this regard, and | shall list a few of
them.

about:blank 2/57



03/07/2025, 15:34 about:blank

In 2016, we moved from production sharing arrangements to revenue sharing arrangements.
In 2014, out of the 3.5 million square kilometre of sedimentary basin, the area exploited was only
six per cent. We have to take that to 15 per cent. In spite of our efforts, we have only been able
to raise it from six per cent to 10 per cent. But that is a major jump. Therefore, in the time to
come, we will have to do more and that is the starting point of my presentation on why this piece
of legislation passed by the Rajya Sabha is coming before this august House today.

India's hydrocarbon resource potential is immense. We have something like 42 billion tonnes
of oil and oil equivalent of gas which remains to be tapped. This is by any yardstick a very
resource rich Bharat. But prospecting and looking for oil and gas is an expensive business. Any
well, which is dug on shore costs something like three to four million dollars per well, which under
today's exchange rate come to Rs.33 to 35 crore. If the drilling is offshore, the cost is even
higher. It comes to 100 million dollars.

Now, all the resources that we have at our disposal ? the private sector, the State, oill
marketing companies and the Government ? we do not have resources in the exploration and
production sector. Let me give you the case of Guyana. They dug 16 wells and they did not find

oil and gas. It is not that in 17t well they found or they struck gold as it were. | am very confident
that with the efforts that we are making now and with the ecosystem which will come into being
as a result of the legislation, which is before this august House today, we will find many Guyanas
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in the Andaman Sea. Our requirements are not only for our domestic consumption, we are also a
producer. We are not only an importer but also an exporter. India is today occupying a very
important place in the global energy market on all fronts. We moved in 2016 from a production
sharing to a revenue sharing agreement.

In 2018, the Government reformed policies to promote coal bed, methane and enhanced oil
and gas recovery methods. We also allowed CBM operations by coal miners. In 2022, we
opened up 99 per cent of the no-go areas. As | mentioned, out of the 3.5 million square
kilometres, one million square kilometres of area, which was a no-go area, has been opened up.

Madam, | am very happy to inform this House, through you, that when we had the ot round
of open acreage licensing policy, 38 per cent of the bids, which were received, were part of this
one million square kilometres of no-go area.

The exploration and production (E&P) industry is blind without seismic data. To reduce the
fear of investment becoming a sunk cost on account of no prospective discovery, we gave
impetus to the acquisition of quality geological and geoscientific data by launching various
programmes such as the National Seismic Programme, Airborne Gravity and Geomagnetic
Survey, Exclusive Economic Zone Survey, setting up of the National Data Repository and
Hydrocarbon Resources. | am very happy to inform you that the Government has approved the
acquisition of additional 2D seismic data of 20,000 LKM on land and 30,000 LKM in offshore.
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There are various other activities which we have undertaken to make the Indian market and
Indian exploration space more attractive. | am confident that companies like Exxon, BP, Chevron,
Total, and E&l, which have left India, are not only showing interest in coming back; many of them
have already started partnering with our OMCs, as in the rejuvenation of the Bombay High
seismic survey by a Brazilian company, Petrobras, with Oil India in the Andaman Sea and so on
and so forth.

We have already increased the explored area, as | mentioned, from six per cent to 10 per
cent of the sedimentary basin, but we are very confident that with the steps in hand, we will take
it to 15 per cent of the sedimentary basin. In addition, the Bombay High basin through
exploratory efforts has more than doubled between 2014-24 as compared to 2004-14. We are
also re-engaging with international oil and gas giants to fully help us and jointly explore our E&P.
We have successfully awarded 144 blocks to a competitive bidding process covering 2.5 lakh
square kilometres and secured a commitment investment of USD 3.37 billion under OALP from
rounds one to eight. Of these, 131 blocks are under active exploration, and some discoveries
have been made.

Madam, | will fast forward. Why are we bringing this Bill? It is for a number of reasons. We
used to have an original law which was enacted in 1948. It was a common law to cover both
mining, quarrying, and petroleum leases or mineral oil. Then in 1957, a separate law for the
mines and mineral sector was enacted, namely the Mines and Minerals (Development and
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Regulation) Act, 1957. While the parent legislation was rechristened the Oil Fields (Regulation
and Development) Act, 1948, all the terminologies within the Act continue to remain the same,
and we are seeking to change that today. We are also introducing a single permit system for all
types of mineral oil exploration, be it exploration, development, or production of conventional oil
and gas or unconventional hydrocarbons like shale gas, shale oil, tight oil, or tight gas.

The Bill also seeks to clarify the meaning of the term mineral oils, particularly in its modern
context, so as to promote exploration and production of new fuel options like shale gas, shale oll,
coal bed methane, natural gas, and gas hydrates. The Bill also seeks to facilitate the
development of comprehensive energy projects and new technologies such as Carbon Capture
Utilization and Sequestration (CCUS), green hydrogen, etc., all of which will help us achieve net
zero status by 2070. The Bill proposes a new framework for sharing of resources and
infrastructure between different operators to improve the viability of oil blocks. The Qil Bill also
aims to resolve one of the biggest grievances of global oil companies interested in investing in
India by providing stability in operations, both in terms of tenure of the lease and conditions. It is
my firm belief, based on my experience for the last three and a half years, that stability and
predictability for a foreign investor, where large amounts of investment are required in the
infrastructure sector, are absolutely crucial, and this Bill seeks to do that.

We also propose to substitute an acrimonious mode of dispute resolution with fast and
efficient alternate dispute resolution mechanisms which will ensure disputes can be resolved in a
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timely, fair and cost-effective manner. There were also some punitive provisions such as a fine of
Rs. 1,000, which made the provisions almost meaningless. We are substituting that by Rs. 25
lakh and up to Rs. 10 lakh per day for continuing infraction. In summary, the Bill will add to ?Ease
of doing business? and make India an attractive destination.

Madam, | want to conclude by a brief outlining to say what the Bill does not do and will not
do because | know that many of my dear friends and Members in the Opposition will take the
floor. The Bill does not alter the rights of States. For on-land areas, the States will continue to
give petroleum leases and receive royalties as before. This is the situation now and that is the
situation, which will continue. The Bill does not alter the existing level-playing field, and it offers
no preference to either private or public sector. In fact, | heard some comments originally, but
when | spoke in the Rajya Sabha when the Bill was passed there, | think that point has not been
repeated because it is amply clear within the text of the legislation and otherwise.

Removal of criminal punishment would encourage infractions. This is a civil and commercial
legislation. Criminal matters will continue to be tried under the relevant criminal laws, and to deter
infractions we have increased the penalties and provided for their expeditious adjudication.

The Bill grants no exemption from the need for compliance with environmental standards.
Additionally, our contracts mandate it and also provide for site restoration. The Bill also provides
for decarbonisation and development of comprehensive energy projects.
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In so far as the fate of existing contracts is concerned, the existing leases and licences will
continue to be valid for their respective tenure subject to terms and conditions governing the
grant of such leases and licences as provided in the savings clause of the BiIll.

| hope that this will reassure my colleagues from different parts of the House that there is no
change in the rights of the States. They will continue to enjoy these rights and there is no attempt
or even thinking of curtailing those rights.

Madam, with these words, | will conclude my presentation. | look forward to the participation
of my colleagues in the House. It would be a privilege and honour for me to respond to those
observations. | thank you, Madam.

HON. CHAIRPERSON: Motion moved:
?That the Bill further to amend the Oilfields (Regulation and Development) Act, 1948, as
passed by Rajya Sabha, be taken into consideration.?

SHRI MANISH TEWARI (CHANDIGARH): Thank you very much, Madam Chairperson. | rise to speak on the
Qilfields (Regulation and Development) Amendment Bill, 2024.

Before | commence my submissions, on a lighter note, | would like to say that it was good to
hear the reply to the Bill even before the discussion had commenced. Therefore, this seems to
be a new precedent in the House that even before a discussion on the Bill commences, you have
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the Minister pre-empting and trying to offer justifications, which he could have very much offered
at the end of this discussion.

Now, from the Statement of Objects and Reasons of this Bill, with your permission, Madam
Chairperson, | would like to read out a line or two. It says in para two that: ?The said Act, which
provides for a very different global energy context ??. Therefore, the rationale for amending this
Bill, according to the Statement of Objects and Reasons is that the global context has changed.

| do not think that anybody can have a quabble with it because the global context changes
on an everyday basis, especially when you have mercurial people in office in some parts of the
world. However, | would like to point out that India's quest for energy security and India's path
towards facing and confronting these challenges has been a continuum now going back almost
five decades.

India weathered the first oil shock in 1973 when overnight from $3 a barrel, the price of
crude oil rose to $12 a barrel.

India weathered the second oil shock when the Iranian revolution took place, when there
was again a spike in the price of oil. India weathered a third oil shock in 1991, when the first Gulf
War commenced. | would, therefore, very humbly like to point out to my colleagues on the
Treasury Benches that history did not start in 2014. History started much earlier. | think there is a
need to be cognizant if you want to rise above partisan politics and really make this into a
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discussion about India's energy security rather than a ?he said, she said? point scoring, which
unfortunately is what commenced this debate. What is the global context today, Madam
Chairperson? The global context today is that you have an ongoing conflict between Russia and
Ukraine. You have a conflict between lIsrael, Hamas, Houthis, Hezbollah, and by extension,
certain other sovereign western hemisphere states. Then you have the continuing rise of China
since 2013, which has not been a too peaceful rise and it has implications both for India's
national security and by extension, energy security, which is a subset of that larger, overarching,
constructive national security. Therefore, our vulnerabilities remain.

The three choke points, which actually are the Achilles heel of the global energy trade, the
Straits of Bab-el-Mandab, the Straits of Hormuz, and the Straits of Malacca, still continue to be
the existential dilemma for all energy importing and energy consuming countries. Unfortunately,
and this is not to apportion blame on anybody, but globally also and through collective efforts, we
have not really been able to find a solution, a reasonable, sustainable solution to these existential
security dilemmas, which have an impact on the largest energy consuming nations in Asia, be it
India, be it China, be it South Korea, or be it Japan. That continues to be a continuous Achilles
heel.

Of course, we have had some windfalls over the last couple of years. The Russia-Ukraine
war, in a certain sense of the word, was a crude oil windfall for India and not only for India, for
China, for Turkey, for various countries, even in the European Union, which while supporting the
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sanctions against Russia, actually round-tripped their energy needs. Therefore, it is very
interesting that India's oil imports from Russia in 2021 were 4.54 million tons and in 2023, it
increased to 88.92 million tons. We bought crude oil worth USD 49 billion from Russia. | am not
saying that there is anything wrong with it. Every country acts in its own best national interest and
therefore, if we were getting access to cheaper crude oil and we availed of that opportunity, | am
not going to have a quibble with the Government on that. All that | am going to point out is that
these windfalls do not happen every day and we need to be prepared. We need to be future-
ready, which unfortunately we are not. | will point out as to what the factual situation is, despite
the claims which the hon. Minister has made.

In the year 2014-15, our production of crude and natural gas was 37.461 million metric
tonnes. Our import in 2014-15 was 189.432 million metric tonnes of crude oil. The average price
of crude was about USD 84.20 per barrel.

In 2023-24, our crude oil production has actually declined to 29.4 million metric tonnes. Our
crude oil import has actually risen to 243.3 million metric tonnes. The average price of the Indian

basket of crude oil as on the 10! of March 2025, stands at USD 70.65 to a barrel, which is
almost about USD 10 less than what it was. ? (Interruptions) Madam, you will have to give me
some time because this is an important subject connected with India's energy security. There are
not many people in this House. Therefore, under these circumstances, allow me to complete. |
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will need about seven to ten minutes more. | request your indulgence. The average price was
about almost USD 9 or USD 10 less than what it was in 2014. The unfortunate situation today is
that in the year 2023-24, we imported 87.8 per cent of our crude oil and natural gas needs. The
figure could be almost as high as 90 per cent today. It raises a very legitimate question as to
what really has this Government been doing over the past 10 years in attempting to bring down
this import dependency on oil and natural gas.

Let me come to Mumbai High. The Mumbai High crude oil and natural gas oil field, at its
peak, was producing 4,76,000 barrels per day. What is its production now? It is 1,34,000 barrels
per day. Notwithstanding the collaboration with Chevron, with ExxonMobil and the large oill
majors which Mr. Hardeep Puri referred to in his introduction to the Bill, the fact is that the
Mumbai High collaboration has not boosted oil production. ? (Interruptions) Minister, you will get
a chance to reply. We never interrupted you, heard you very peacefully. So, when you get a
chance to reply, we will be here to hear you.

Similar is the case with shale oil and gas. According to estimates, there is 96 trillion cubic
feet of gas and one billion barrel of shale oil in Cambay, Krishna-Godavari and the Kaveri Basin.
What has the Government done in the past 10 years to tap the potential of shale oil? Why is
there no explanation for what has been done over the past 10 years? This Bill is not coming as if
this Government was sworn in yesterday. This Government has been in office for 11 years now.
So, | would like to ask what has this Government done with regard to trying to explore shale oil
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and gas, which incidentally has made America almost self-sufficient insofar as their oil and gas
needs are concerned?

The hon. Minister, Mr. Pralhad Joshi, to whom | had the honour of asking a question in the
morning, which he chose to duck, but well, that's his prerogative, had said that 100 million tonnes
of coal gasification and liquefaction would be achieved by 2030 by investing Rs. 4 lakh crore. |
would like to ask, where we are in 2025. You have a target for 2030. Where are we with regard to
coal gasification and liquefaction? How much of this target has really been achieved?

So, what you require in addition to a law is actually a roadmap to make India energy
sufficient, which unfortunately is completely missing. | would like to end by making just two or
three suggestions. There is a need to think out of the box. The Minister was absolutely correct.
Qil exploration and gas exploration cost a lot of money. That money unfortunately is not readily
available in the amounts and volumes that it is required. | am not suggesting that you go back to
the wildcatting days of the Wild West. But what is the Government planning to do to encourage
independent oil explorers? After all, there is a whole community around the world of independent
oil explorers. Does your Bill have anything that incentivises these independent oil explorers in
addition to of course the oil majors whom you are wanting that they come in? If they do, that
would be more than welcome.
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Similarly, there is an International Energy Forum in Riyadh. The Minister is aware of it given
his long years in India?s diplomatic service. That forum was essentially created to facilitate a
consumer-producer dialogue. How much of a role is India proactively playing in this forum in
order to ensure that there is a dialogue between consumers and producers, especially given the
fact that we import 90 per cent or 87.8 per cent of our oil needs as of 2023-247? Therefore, the
reality is this. The Indian economy even today is hydrocarbon dependent. Out of that
hydrocarbon dependency, 55 per cent of it is still coal. It is not even oil and gas.

Therefore, | would like to request the Government that you need to come out with a proper
strategy which takes into account hydrocarbons, intermediates and renewables in a holistic
manner so that you have a roadmap to energy self-sufficiency by 2050 or by 2060. Insofar as
your Bill is concerned, Mr. Minister, it makes minor changes here and there. It is more of a
technical Bill. What is really missing is a vision. What is really missing is a roadmap. As |
started by saying, you are not a Government which was sworn in yesterday. You are a
Government which is 11 years old. You need to account for what have you done over the past 11
years.

Thank you.

SHRI DILIP SAIKIA (DARRANG-UDALGURD): Thank you, Madam Chairperson. | stand here for supporting the
Qilfields (Regulation and Development) Amendment Bill, 2024 which was tabled by hon. Minister

about:blank 14/57



03/07/2025, 15:34 about:blank

Shri Hardeep Singh Puri ji under the leadership of hon. Prime Minister Narendra Modi ji.

| belong to an oil and natural gas producing State of our beloved motherland. You all know
that the first refinery, or you can say Asia?s first refinery, and one of the oldest refineries was
established in 1901 in Digboi. Thereafter, in 1974, we started another refinery. It is in
Bongaigaon which is known as Bongaigaon Refinery and Petrochemicals Limited. Thereafter, in
1993 we started the third one, that is, Numaligarh Refinery Limited. So, | belong to that rich, oil
and natural gas producing State, and not as said by some Members of the House, day before
yesterday that you are from the State of ?/lahe lahe?. We are not representing the State of ?Lahe
Lahe?. We are representing the strong and vibrant economy of India, which is a major
contributory State in the oil and natural gas sector.

Madam Chairperson, | heard our learned Member of Parliament, Manish ji, who represents
the Congress Party. He said that it is not the year of 2014. Yes. All the people of India, all the
Members of Parliament, and the world knows that it is not the history of 2014. If you go back, you
will find that it is the history of 1901 in India, when Congress Party was not there in India and
when BJP was not there in India. The journey started from 1901. ? (Interruptions)

DR. MOHAMMAD JAWED (KISHANGANJ): The Congress Party was there. ? (Interruptions)

sHRI DILIP SAIKIA : | am not talking about this Congress. This Congress is a dynastic Congress. This
is not the Gandhi?s Congress.
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Madam Chairperson, | want to talk about the history of oil and natural gas. Why has this Bill
come for consideration and passing? First of all, the Oilfields (Regulation and Development)
Amendment Bill, 2024 will surely enhance the investors? confidence in India?s oil and gas
sector. The Bill aims to boost investment in India?s oil and gas sector by providing stable lease
terms enabling arbitration and streamlining operations, thereby, addressing longstanding
industrial demands for policy stability and regulatory clarity. The Bill also creates a more investor-
friendly environment by addressing the longstanding concerns about policy stability.

| want to quote what happened before 2014. Before 2014, Bharat?s crude oil import
dependence was 1,42,962 billion dollars. Our friends from the Opposition Bench should listen to
what was the dependence and what was the amount. In 2013-14, due to the policy paralysis of
the UPA Government, it was 1,42,962 billion dollars. But in 2021-22, under the dynamic
leadership of Narendra Modi ji, what was the dependence? Bharat?s crude oil import
dependence decreased to 62,248 billion dollars from 1,42,962 billion dollars. That is the success
story of our Government led by Narendra Modi ji.

Madam Chairperson, as regards the success story, | want to inform the House about the
position of our country in world oilfield sector and natural gas sector. Madam Chairperson, you
know, and we all know, that India is Asia?s second-largest refinery capacity country amounting to
256 MMTPA with 22 oil refineries. India is the third largest oil consumer amounting to 233
MMTPA in the financial year 2024.
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Madam Chairperson, India is the fourth largest LNG importer, that is 31 MMTPA. So, under
the leadership of Narendra Modi Ji, Oil and Natural Gas sector became one of the India?s most
contributory factors in our country?s GDP. Presently, we have 263 projects which are under
implementation. The total cost of the projects is Rs. 5,35,779 crore.

What are those sectors? The sectors are refinery, pipeline, exploration and production,
petrochemicals, city gas distribution, infrastructure and other issues and marketing also.

Madam, | feel proud, feel good that under the leadership of Narendra Modi Ji, Paradip ?
Numaligarh Crude Oil Pipeline (PNCOP) and Crude QOil Import Terminal (COIT) has been almost
complete. On September, 2025, the project will be commissioned. The project cost is Rs. 11,407

crore. That is the longest pipeline. ? (UdI) fl@ﬂ gH zh@Tahw% | U, gH ahawaﬂﬁw |
TRa g7 Ht S T € | §H Gah! YA ¢ o < H 1 81 X7 872 2 (TaYUM) <X & [y H Ueierad
3R TR T Yaex B TP dgd dof YD1 § | U YHHT I Id ANl &l ST 91 |

TSH, TUTHAT St 5 §HR 3H @I U dgd g M0 [T § | I8 QuvT &, 3H S-RBIENRI |
It is a first of its kind of refinery. dg é’-‘ﬂ o tIET*ﬁ ﬁ?ﬂ ﬁ'qo—l'si_rlff % oIt W—WI%TIQDI % | gg AHH
IA-RBERI 8 | [Ty S99, dq & 97, o ¥ SUHIA Dl MSaRM 81T | 3B UIolae Bive 4,200
IS ¥YY B g | A HicH St 7 398 DI IR faar g | st fag o aren ¢ | fag & ugd U8
SUER AMHIT X% HIT STt 7 3/ H il &1 fear § | IaRd Uea’H, S 2025 H SHHT HRiiRH
BT | T 98 & 91¢ BN, AfPp 80 HusT fog & Ugd Tiled &, fog R usd €, afer SusR Uga
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3T STRATT 3R BHR U 3 7T 8§ | S9! fhioierd U 99 URAC I 78 § | Had U UAC I
P d HTH d1h! g, 98 HI Hwile gl ST, e d1e 3H & Ugal W T-Resa™ e
el 8 ok g i g arefi | |

Teledr, N 1 oo fawy §, o § 59 e & I o1 I I9eran § | AT Ter=aa St
%ﬁ?jc_q’ff 3R §HAR A HA ﬁ%@ﬁ%’ﬂﬂ\‘rﬁ% -q(jcol T 2 YRd &, aggressive economic

growth is swelling its energy demand which is predicted to nearly double to 1123 million tons of

oil. India has significantly increased the production of crude oil since independence. India also
produces about 37 BCM of natural gas. Our ethanol procurement has increased. It was only 38
crore litres in 2014. And what is its present volume? It has increased from 38 crore litres in 2014

to 720 crore litres in 2024. That shows the difference between UPA and NDA. The picture says
something. A1RT fdaR S §T8R Idl W § | 3-7eh1 WHTG § fob A 370! 91d Hgd & G §18 o oild

g | I8 HAIH el & [ SP1 WaHId B 31 GI? SUMIRH & [SPT dtex &I Ut 396 WU &l 31k
HT AT | 37 G- T &4 8T § | PIs d1d o), foraeh! oIl H-1 g, o HRAT § |

I@ECIT, o Udh 3R 9 M dlgdl Tg’ | In the past, during the UPA regime, the exploration
activities were not supported through proactive Government action. No acreage was licensed,
Madam Chairperson, from 2004 to 2014. They have raised the question on the deceleration of

the exploration process. The exploration process and the increasing dependence on inputs
related to food and oil were heightened during their period, not ours.
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Definitely we are an importing country in terms of food and oil and natural gas. We are

importing. 84 SHIC 91 38 & | 39 X H g9 gad Tl I TS, SIRY 1 urferdt o fore &
HIIQ § | I8 A% Hic! St &I & g g 1 from 2015 onwards, our Government led by Modi ji
has brought several policy norms like permitting unconventional hydrocarbon operations and levy

of reduced royalties to promote exploration and production of hydrocarbons in our country. The
first Hydrocarbon Exploration and Licensing Policy has been started by Shri Narendra Modi ji and
it is in action.

Madam Chairperson, if we go through the achievement, we can see that production of gas
under the non-nominational fields has shown an increase during the last few years and its share
has increased to almost 30 per cent of gross production despite the coupling with international
markets as has been mentioned by Manish ji. @ fay T DI ST J-Ilgbq{-l x| §§ | But
under the dynamic policy and the stand of Narendra Modi ji, our gas prices have remained
almost stable during the last few years. Domestically, petrol and diesel prices have come down
by about 15 per cent and 10 per cent respectively.

15.00 hrs

The NDA-led State Governments have reduced the prices of petrol and diesel, but some
Congress-ruled as well as the other Opposition Parties-ruled States have not reduced the prices
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of petrol and diesel. UG SHII RIS P §1d BT § | Ah TR & AW 814 Ueid Siod |
3Tt HicH Y HH -6l Pl & | 3R HH [Ha1 8 dl HRd H §ARI TISIT &I PR A fHar g |

Madam, | am concluding now. During the same period, India has been one of the very few
major economies in the world where the prices of petrol and diesel have come down.

ug‘”rgﬁmﬁ YRd Teh U1 G &, 6] L\Jg\lﬂ IR ST F GHBHABI TG | The prices of petrol
and diesel have also been increased in the neighbouring countries by more than 10-13 per cent.
AT AR <X H Ud 3R Sivid USRI § 10 ¥ 13 U¥c &I HH 3118 & | A1 #7308 geeig Rig
ORI Sff S Agayul faga® &1 o B U §, H SUDHI IR U Bl § | 39 o & 3P fawr o
g 90 TP AigeRe ™ & A1d B T, Tl SWie 3@d ¢ H A1 94 T3 Sit Td A1 13t St
B! YdTG DR GU U ST JHG HIATE |

AT GUTIT : T AT 95 ¥ SR8 ®R 36! § 1 U+ faw & 7 diF e & siqr 9aTw
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Siegdt ot oM @l 8, fes gige [fY 39 gicht # 781 9¢1 & | Helean, 3+ gAR Ui g @ U b
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HEIGdT, T8 D! d1d g fob 3R W TSl ¥ W 81 I8! § af USierdd Ug T =1 @7 9 |
3Tt AUHdT deTs oe, g Ht 33} 919 g | Afcs I8 St YWY 8, 98 Had HIURE SiTd b ATH
& fuAg, T Yd1 8 |

qy 2023-24 T NTASIT 7 PG 40 TR IRIS SUY DI GATBT HHART AT | 9T UfedTsh JaeR
HUTT GATHT HHT 6! 8 df SUH [Gadhd o1 82 9 301 ATHT HHNY | 31T 25 ARG 39T JHAT &
fore uRad- HRIE § | SRS Tl gl &f ST 31R 25 ARG AT 81 9T | H IRPBR 3R T i I
FHeT aredl § fob SHMT 3R HHaHT 8Id X8dT & | AT T B+ e T8 o Sar g | g9 o
31T & IRIT | HTY R A0S YHTd TS QT & | 9 DI &1H HH - I A1 T8l < 8T 6 | 5 QW
& fore fay & wny ufaafirar st 8 | fay & gt oft 9@ ufaf 8, 59 39 R 9 ik R oA
3 W R 1 37 g5 ot 914 fh §HR S IS WIBR & B ¢, S TR JaHE & B g,
T8 S HUAT BT FT AGH 82
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HeIedl, 3o Yt §HAR <X &1 9gd I UIT SMaTel &, ©ff 19 Ridex T8 Wil 9 & | 98 Io®
& bR gl § | 98 gril-snufSdl § Sitad fordrdt 8 | 3l figt &1 dd &g g1 71 | figl & daf 9§
RIS SMTGH WL TR T ST AT | 3111 H T Sfearil a1 €, S8l Safacthh = gl gofl &, 8!
ST & 0 ST IUGRT BT § | 3o IUBT HT =1=T 81 717 |

Heiedn, H§ 3Ud HIeqH ¥ Tl off ¥ odd I8! el a1gdl g 1 gHRI oIl Ugiarad $uf-al g,
ISR e Sl TR SR o e S1ar 8, 398 Ug X el o | 9 gdd & el & Said | &
T P T ® | g9 ) forad T8 Tw, Af fpsdt put 3 =7E g1 w5, 3T NeHTd Hd PIRT |
gH ol e € | 3Ty T I8! Hg | 3 TR THG JHIW 81 74T | 9gd-9gd 9=gdlg |

SHRIMATI PRATIMA MONDAL (JAYNAGAR): Madam Chairperson, on behalf of All India Trinamool Congress,
| rise to speak on the Oilfields (Regulation and Development) Amendment Bill, 2024.

Madam, our economic growth depends on trade as well as import/export policies. The trend
of our country is that we are importing heavily, and still, our country is heavily dependent on
foreign countries for importing crude oil. The hon. Minister, Shri Hardeep Singh Puri ji is trying his
level best to make our country self-sufficient. But | would like to know from the hon. Minister what
the plan of this Ministry is to make our country self-sufficient in the field of oil sector.

Madam, our country is undergoing a severe crisis due to skyrocketing fuel prices. | would
also like to know from the hon. Minister how we give relief to the poor people as they are heavily
burdened due to high fuel prices.
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Madam, now, | come to the Bill. The most worrying part of the Bill is that it opens the door for
private companies to dominate oil fields, allowing big corporations to extract mineral oil with very
little Government control. The newly added Section 4A says that no one can carry operations
without a valid lease, but it does not give the State enough power to strictly control or monitor
exploration activities. This means, the control of natural resources will shift from the Government
to private companies, reducing the States? direct authority over oil production. This goes against
the principle of national sovereignty and could lead to corporate exploitation of resources.

Madam, another major concern is the amendment to Section 6 which now promotes not only
extraction but also long-term exploration of oil fields. Even worse, the Central Government has
been given the power to extend the lease period indefinitely, allowing oil companies to exploit
these fields for decades without any strict environmental checks. This is a direct violation of
India?s commitment to fight climate change under the Paris Agreement and other global
environmental treaties. If the Government continues to allow unchecked exploration, it will have
severe long-term impact on the environment and public resources.

Now, | come to Section 5 which gives the Central Government full authority to grant, extend
or renew petroleum leases without seeking approval from the State Government.

HON. CHAIRPERSON : Please conclude.

SHRIMATI PRATIMA MONDAL : Kindly allow me to finish my speech.
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HON. CHAIRPERSON: Please complete it in one minute.
SHRIMATI PRATIMA MONDAL : Thank you, Madam.

Additionally, the newly introduced Section 4A prevents the State Governments from issuing
exploration licence, handing over complete control of oil exploration to the Central Government.
These moves are unconstitutional, and they directly violate the federal structure of our country.

Then, the Bill also introduces a provision for utilization of leases across States, meaning if an
oil or gas reservoir extends across two or more States, the Central Government can club them
under a single lease agreement. This will allow big corporate companies to extract resources
from multiple States under one license, increasing their profits while reducing the revenue that
individual States would otherwise receive.

Additionally, the Bill does not include any clear rules for environmental protection, labour

rights or local development, proving that the biggest beneficiary of this Bill is not the public but
large companies.

Another major flaw is there in Section 6A which plays the responsibility of decommissioning
and restoring the site entirely on private companies. However, the Bill does not ensure any strict
State supervision, which means companies could easily abandon damaged sites without proper
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restoration, causing serious environmental damage like, soil erosion, groundwater pollution,
deforestation, etc.

What the Bill encourages is the use of carbon capture utilization and storage, which will
allow prolonged fossil fuel exploration going completely against India's climate change. ....
(Interruptions) The Bill also makes no mention of protecting the rights of indigenous, tribal or
local communities who live in oil rich regions like Assam, Gujarat, Jharkhand. The large scale of
oil exploration in these States has resulted in forced displacement, land grabbing and destruction
of biodiversity.

Section 9 is highly unfair towards small and medium scale oil operators. The Bill imposes a
fixed penalty of Rs.25 lakh for violating Section 4A or Section 6A, along with an additional fine of
Rs.10 lakh per day for continuing non-compliance, allowing oil corporation to dominate the oill
sector. ....(Interruptions)

The major concern is the amendment to Section 5, which now allows the Central
Government to make new rules, extend petroleum leases and do renewal of licences. The Bill
also completely contradicts India's climate goals. While India has committed to achieving net
zero carbon emission by 2070, the Bill promotes longer lease periods, automatic renewals
without environmental reassessment and carbon capture utilization and storage, which will only
increase fossil fuel exploration. ....(Interruptions)
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HON. CHAIRPERSON: Now, Shri D. M. Kathir Anand.

SHRIMATI PRATIMA MONDAL : Madam, just allow me a minute to speak about my
constituency. ....(Interruptions)

Ashok Nagar oil field was discovered in 2018 by Oil and Natural Gas Corporation. This is the
first oil field in West Bengal and west India. This is known as Jagdishpur-Haldia-Dhamra Natural
Gas Pipeline project. | would like to know one thing from the hon. Minister. ....(Interruptions)

SHRI D. M. KATHIR ANAND (VELLORE): Thank you, Chairperson Madam. Today, | stand before you to
address the Oilfields (Regulation and Development) Amendment Bill, 2024.

This Bill is a timely and transformative measure to modernize our regulatory framework for
oil and gas exploration. However, while we embrace progress, we must remain mindful of the
regional and ecological impacts of resource extraction. It broadens the definition of mineral oils to
include naturally occurring hydrocarbons such as coal bed methane, shale gas, and shale oil.
This expansion aligns with global best practices and encourages innovation in previously
untapped areas. The Bill replaces the outdated mining lease with a more comprehensive
petroleum lease, ensuring that our regulations reflect the evolving nature of the industry. The Bill
also empowers the Central Government to make rules on critical matters like environmental
protection, emission reduction, and the conservation of mineral oils. Additionally, it decriminalizes
certain provisions of the Act, replacing criminal penalties with an adjudication mechanism to
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foster a business-friendly environment. These changes represent a paradigm shift towards
sustainable and efficient resource management.

However, alongside these merits, we must address the pressing issues of tungsten
hydrocarbon mining in Tamil Nadu. The biodiversity-rich Melur region of Madurai, a proposed site
for tungsten mining, is facing significant opposition from local communities and environmental
activists. This region, home to rare flora and fauna, has been declared a biodiversity heritage
site, and any mining activity here could result in irreparable ecological damage. Similarly,
hydrocarbon mining projects proposed in Gulf of Mannar, a biodiversity hotspot, pose a severe
risk to fragile ecosystems, marine life, and the livelihoods of our coastal communities. The lack of
prior consultation with the Tamil Nadu Government before initiating these projects has raised
valid concerns.

In this context, | must commend the vital role played by our Tamil Nadu Chief Minister, Shri
MK Stalin, in addressing these issues. His proactive leadership and unwavering commitment to
protecting the State?s natural heritage and the livelihoods of its people have been exemplary.
Our CM, Stalin Sir, has consistently voiced his opposition to these projects, emphasizing the
ecological and socio-economic risks involved. He wrote to the Prime Minister, urging the Central
Government to halt these initiatives and reconsider their impact on Tamil Nadu?s fragile
ecosystem. His efforts have also included passing a unanimous resolution in the Tamil Nadu
State Assembly and engaging with local communities to address their concerns.
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To ensure equitable and transparent decision-making, | have some suggestions for the
Ministry. For a mandatory State consensus, a legal framework should be established that
requires explicit no-objection certificate from the State Government before initiating mining
exploration projects. This would guarantee that States have a decisive role in approving projects
that impact their regions. This is a very important suggestion | want to give to the Ministry. For a
transparent process, we must make all project details, including environmental impact
assessments and community feedback, accessible to the State authorities and the public. We
should strengthen environmental safeguards by redefining project boundaries to exclude
biodiversity-rich areas and implement strict environmental regulations to prevent ecological
damage. Community engagement should involve actively involving local communities in the
decision-making process to address their concerns and protect their livelihoods. For independent
oversight, we should establish an independent regulatory body to oversee mining projects,
ensuring compliance with environmental and social norms with State participation.

Chairperson Madam and hon. Members, this Bill and the issues it encompasses remind us
that our path to progress must be both inclusive and responsible. While we harness the potential
of our natural resources to drive economic growth, we must also safeguard the environment and
empower the communities that depend on it. Let us therefore strive to build a future where
development and sustainability go hand in hand.
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| urge upon the Union Minister to consider the above-mentioned considerations and join me
in advocating for an industrial development approach that is fair, transparent, and forward-
thinking.

Thank you.

*m10 SHRI KRISHNA PRASAD TENNETI (BAPATLA): Madam, thank you for giving me the
opportunity to speak on the debate over Oilfields (Regulations and Development) Amendment
Bill, 2024. | stand to support this Bill and offer my opinions and suggestions on this crucial piece
of legislation.

As we move on the path of development, our energy needs are bound to grow. However,
this increase will have to be met from our own enhanced production instead of imports. India's oll
import dependency in the April-September period of this year has touched 88.2 per cent up from
87.8 per cent in 2023-2024. This is a concerning figure and is alone enough to exemplify the
need for this Bill which will help us achieve 'Urja Atmanirbharta' or energy self-reliance.

| was listening to the hon. Petroleum Minister's Address in the Rajya Sabha and he
highlighted how in the past decade, the NDA Government has endeavoured to encourage
exploration of petroleum and natural gas. Under the visionary leadership of our hon. Prime
Minister, Shri Narendra Modi ji, India has established itself on the global stage with exports of
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petroleum products rising from $60.84 billion in 2014 to $84.96 billion in 2023 showing the
tremendous growth that the NDA Government has managed to achieve over the past decade.

According to the International Energy Agency's (IEA) World Energy Outlook 2022, India's
energy consumption will double by 2040. As per the IEA, India's energy demand is expected to
grow at about three per cent per annum till 2040 compared to the global growth rate of only one
per cent. The Organisation of the Petroleum Exporting Countries (OPEC) has also highlighted in
its World Oil Outlook 2022, that India will have the highest energy demand rising from 18.6
million barrels per day to 37.7 million barrels per day. This increase in petroleum demand is
fuelled by the growing economic activity and increasing ?ease of doing business?, contributing to
the hon. PM's vision of ?Sabka Saath, Sabka Vikaas, Sabka Vishwaas?.

India has been the largest exporter of petroleum products in Asia for the year 2020-2021
which is a testament to the unwavering vision of the Government for promoting business. India is
also the fourth-largest refiner, another feather in the cap that we all should be proud of. The
Government has also allowed 100 per cent FDI via the automatic route for private companies in
refining as well as LNG regasification infrastructure, which will promote investment in the capital-
intensive sector leading to inclusive growth.

| would like to draw the attention of the House to another pertinent and equally important

indicator. India ranks 22"9 in the world in terms of proven crude oil reserves. However, the
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reserve/production ratio is 16:1. This means that given the current level of production and no new
reserves being accreted, the present reserves will also last approximately for 16 years. It
essentially indicates that all of the reserves will be depleted within our lifetimes if corrective
action is not taken. However, addition of reserves is a dynamic process and this is the chance for
India to shine.

To this end, the Bill makes a landmark change by introducing a Petroleum Lease in place of
a Mining Lease. The mining sector is governed by the Mines and Minerals (Development &
Regulation) Act, 1957 and as such there should be a transparent and seamless procedure in the
petroleum and hydrocarbon exploration sector to encourage prospecting and operations
thereafter. It is pertinent to point out that petroleum exploration differs fundamentally from mining
activities in both their methods and impact. Due to the existing nomenclature, confusion often
arises delaying petroleum exploration operations for the need of irrelevant permits and licences.
With the new petroleum lease, prospecting, exploration, and exploitation will be enhanced,
increasing our reserve and production ratio and providing us all with a safe and secure future.

A business requires stability and a coherent policy environment ? one that encourages
investment and also compensates in case of loss. This is particularly relevant in the case of the
petroleum sector where the capital investment is intensive. The Bill offers the lease on
predictable and transparent terms as well as provides for compensation in case of suspension,
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revocation, or cancellation of the lease. This provision will create a relaxed regulatory
environment and put India among global leaders in the sector.

As | conclude my speech, | would like to reiterate that Andhra Pradesh is the youngest State
in the country having undergone bifurcation 10 years ago. It is imperative that Andhra's
development is hastened now, not only to recoup the losses incurred in the past five years under
the last Government but also to establish the vision of Viksit Bharat and Viksit Andhra Pradesh
under the combined leadership of Shri Narendra Modi ji at the Centre and Shri Nara
Chandrababu Naidu in the State of Andhra Pradesh.

Thank you.

*m11 ft FIA= AR (FATEN : HeledT, 30 g3 dd & (R_fvgw qur fosry) I fadgs,
2024 TR S &1 IR a1, 3% o & 3ue! 9gd-9gd Y=9d1g ol § | # SHdl &d () B RB
T 29 f9d BT THIT PRATE |

3ot fay Y Srfouawiy dd R 8 AR &l 8 | dd Idies X & Uit g fb &=l dd & HIg
A IAR-TIGIT BT W Wl STl g, ForIH HRA oY fapraeiid 32 o srdauawyt iR 39T Jiem 3R
USdl g | <X H HeMs B! I do! 998 od &1 dedl 3¢ & | HRd 30+t JWud &1 HId 80 T 85
Ufa=Id o=l dd 31Td Bl g, T 87 Fd dd & g R AR g | 3AR®T & ga/d & SR
fOsd o auf A S P H= dd P 3MUTT W 3R foars fear g |
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o A T ST SR <=1 & YT S B §UTS GHT I18dl § [ I8 HI%! AUl f[9d § | o
H P dd B RR HSRUT g, fhd AT carars g & HRUT ¢ H Idle H dis Ieeia-1d Il
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BRI P’ & forg Tl Fofa e g | s e A S Sl JUE AT € | SH P & 91 9 dd &
H qred & fore facelt fHaw 9, dd 3R T &1 IdTe- 9¢7, 3T &H arT 3R faczf gor &1 ot
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fRufd & 3 qur ¢ H fd g &1 IGdR ot g |
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AT & IAORG H FeIak! T | Ivs IRPR P! dd dd & AT W A= &l HF Td gt | 399
X A AR & 3fGTR Ul Bt 3R garaif &) AR fHenT | 2 (aayr)
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8T § YT 47 T4 T WIe &I Ao &f o g1 § |

*m12 ft A% IR TIHR (s STR-UMEW) : 4=iare, JUTld d8iedl | g9 Saabiced
(W U8 SdaUHce) SHeHe f9d, 2024 TR 30 foaR @+ &1 3awR el § | I8 fdasd <21 &t
SHoll GR&f, 3w WA 3R STAMURAT & BHI0 § 3i<id Aeaql € | dd 3R 19 &F &I Agd
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DR. GUMMA THANUJA RANI (ARAKU): Madam, thank you for giving me the opportunity to participate in the
discussion on the QOilfields (Regulation and Development) Amendment Bill, 2024.

A major highlight of the Oilfields (Regulation and Development) Amendment Bill, 2024, is the
expansion of the definition of "mineral oils." This includes hydrocarbons such as shale gas and
coal bed methane, alongside crude oil and natural gas.

The expanded definition of "mineral oils" could encourage rapid exploitation of
unconventional resources like shale gas, leading to resource depletion and ecological
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imbalances.

The Bill proposes a forward-looking measure to permit renewable energy projects like solar
and wind power within oilfields. This provision represents a commendable effort to integrate
sustainability into the energy sector.

The Bill grants extensive authority to the Central Government for rule-making and dispute
adjudication. Although the Bill introduces alternative dispute resolution (ADR) mechanisms, the
absence of clear timelines and procedural guidelines could lead to prolonged disputes, deterring
investment in the sector. A well-defined framework is essential to prevent delays in oilfield
operations and instil investor confidence.

The Qilfields (Regulation and Development) Amendment Bill, 2024 represents a progressive
step in addressing India's energy challenges. However, integrating clear regulatory boundaries,
strengthening environmental safeguards, and promoting local community benefits are critical for
its effective implementation.

| would urge the Central Government to consider these recommendations to make the Bill
more robust and inclusive.

With this, the YSR Congress Party supports the Bill.

about:blank 38/57



03/07/2025, 15:34 about:blank

SHRI E. T. MOHAMMED BASHEER (MALAPPURAM): Madam, thank you very much. With regard to this Bill, we
all know that India and the whole world is facing a lot of issues like oilfield-related matters. This
is an era of different global energy contexts. There are many aspects connected with energy
access, energy security and energy affordability. There is an urgent need for increasing the
domestic production of oil and gas to meet the rising demand of energy. We have to reduce our
import dependency. India needs a strong legislation in this regard. | feel that this legislation has
a proper consideration for these aspects.

Coming to certain concerns, there are environmental concerns which have to be addressed.
Similarly, air pollution is connected with this industry. Water usage and contamination is also a
matter of concern. Similarly, there is a concern regarding health. The communities living around
that area are undergoing health hazards. That also is an important thing to be addressed. There
is land conflict between companies and local communities. Those kinds of things will have to be
addressed. There is displacement of communities because new industries are coming. All these
aspects will have to be given due consideration. Legal complaints ? which is important thing ?
have also be addressed. | think that proper care has not been taken in this regard. Greenhouse
gas emission is a very important subject. When we are making such a legislation, such reforms,
we have to give due consideration to those kinds of things also. Then, coming to community
involvement, when industry is coming, we must have a cordial relation with the community living
around that industry. That part also should be given proper consideration.
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| would like to point out two important things. When we are designing to enhance
exploration and production, we should not forget the fact that we require a sustainable and
significant growth in domestic production, particularly in oil and natural gas. That is a very
important thing. When we are making a legislation, we must give due care to this thing also.

Our slogan ?Atmanirbhar Bharat? should not be confined to just a slogan. It should not be a
lip exercise. We must give it due consideration. We must have all kinds of investments. But at
the same time, as far as indigenous industries are concerned, we must do the maximum possible
for their sustainability. When we are opening our doors for foreign direct investment, we must
keep this thing in our mind. That also is a very, very important subject which | would like to point
out.

Similarly, we must have legislations. When we are making this legislation, the social aspect
of the legislation also may be taken into consideration. | appeal to the Government to have a
serious thinking about that. It is not only a matter of production. At the same time, you should go
along with the other social aspects also. In the industries, we must have foreign investment. At
the same time, life of the Indian industries is also an important thing. Big companies are coming
to catch the things. We should not do those kinds of things. We must improve the wealth of our
nation. These are the submissions which | want to make.

Thank you very much.
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apv. GOWAAL KAGADA PADAVI (NANDURBAR): Thank you for the opportunity, Madam. | just
want to ask the Government because the Minister concerned has given a very guilty-conscience
reply. | think that the shields are up. The Bill defines mineral oils as any naturally occurring
hydrocarbons, whether in natural gas, liquid, viscous, or liquid, or solid form, or a combination of
these. It includes various resources such as crude oil, natural gas, and petroleum. However, it
explicitly excludes coal, lignite, and helium associated with petroleum. Kindly give a reply to
that.

The Bill, | feel, definitely encourages private investment to boost domestic petroleum
production and mineral oils. | think that the Bill is trying to decriminalise. By decriminalising, you
are trying to replace the imprisonment provisions, the penalty provisions. You are replacing them
with fines. | think that there is some kind of a protection to the private entities. Definitely, | feel
that the Government is trying to protect its most favoured businessman. Or, what is it? The
Government should give a clarification regarding that. There is a certain objection regarding the
State rights. The Minister concerned gave a reply even before the discussion on the Bill. But |
would still raise that issue because the Indian States have the authority to tax mining activities.
This Bill seeks to undermine the States? rights. On July 25, the Supreme Court Bench of nine
Judges ruled that the States have the exclusive right to tax mining activities and collect royalties
from mining leaseholders based on Entry 50 of the State List in the Indian Constitution. However,
by redefining the Oilfields Act to provide petroleum leases instead of mining leases and
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restricting it to mineral oils rather than minerals, one could argue that the law would fall under
Entry 53 of the Union List, which allows Parliament to regulate oilfields, mineral oil resources and
petroleum products.

The potential environmental impact of privatising the industry definitely can be raised in this
issue. The public companies like Oil and Natural Gas Corporation and Indian Oil Corporation
should be prioritised instead. The Bill grants private players more discretion in their operations by
removing criminal penalties and altering contracts. The day before yesterday itself, the Indian Oil
Corporation?s shares fell by 2.52 per cent. That itself says that there is some kind of an unrest in
the public companies. And the Minister should give a clarification regarding that.

| sense that this kind of a rapid shift would definitely undermine the Public Sector
Undertakings? role. | just want to cite an example. During the Deepwater Horizon oil spill of 2010
-- where the whole same process was centralised -- the local Governments, especially in
Louisiana, felt that they were sidelined during the crisis. This is what the Government also should
study, | feel.

| want to give certain examples regarding Mumbai offshore and Rajasthan basins. There
were recommendations by the NITI Aayog in 2018 and the QOil Ministry?s 2021 proposal for a
stake sale in aging fields like the Mumbai High Basin and Bassein Oil Fields that had been
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shelved. Why has the Government not prioritised modernisation and technological upgrades for
these fields?

The Union Government?s decision to open 27,154 square kilometres of the Wadge Bank off
Kanyakumari for oil exploration under the 2016 Hydrocarbon Exploration and Licensing Policy
threatens one of the India?s most biodiverse marine regions. Why is the Government prioritising
fossil fuel profits over the lives of thousands of fisherfolk and the environment?

| do not want to speak anything else. But | just want to give a few suggestions regarding this
Bill. To strengthen this Bill, the Government can actually provide a detailed framework for carbon
footprint tracking and mandatory carbon offset programmes to mitigate climate change. India is
the third-largest oil importer and we have to try to increase the domestic production. That is all |
want to request the Government.

ot ST [T UTe (SARARIS) : U HeledT, 3 g e &f HidT faar, 39% e & smuer
3T SMURT § | AFT H3 St & gRT Sl & iadbieed (WO U8 saaudc) sisde fag,
2024 TIT 7T B, 3P Ta¢ H Igi- 3o fawR T 30+t 91d 391 § | 9P §1¢ 39 fod # Af¥d =u
T MY I &1 Sl ADIG o, 98 WY 31 T & o ug 3ricHe f9d pad Gy A &1 f9d I8 © |
gg HSHT URA B Soll JR&fT, AR 8k R afYyes Aga & Iad H1 & fazn &
FHidPRI HeH g, forad forg & A= H#: off & 9418 g1 aedr g |

about:blank 43/57



03/07/2025,1534 . aboutblank

2024 R, S W R e & Tl T gaf o I8 €, MR IUH GRNYH A I oewd i Ja1?
g8 WV ¢ b I 1948 &1 o1 fiRga tae g, 39 fURud tae ¥ 9 aF & &l oewd Ua! 872
3MMRAR 1948 & 3 Uae B! A I FT HIRUT YT? T 1948 &1 ol {URIUT Tae 8, ITH Hhad AR
TS T S@YURT o | 99 dF 89 Fe Had 3R WHdd 1 Bl had AT diel A I@d & | 39D
HRUT Sl THH ol A, 318 BT8eio &1 §1d &, HIYT 19 &1 91 81, ¥ 9 P a1d 8, o forg
A T S 4 onft FET B, T8 Pid 98 HIYH &1 91d B, TI8C I &I 91d 81 1 8188 o 3cTe
D1 d1d BT, T ARY il S{eT-3ferT o |

3R 35T 1948 & I fURIUS Tde U e Hd U HAl St 34 AT &I, Sl 3] dob
AT i wear O, 39 AT S @I Ueiferad el H Sgaq &1 A=Y ddbR 31T § o I8
fAf3d IR ¥ 3=-3m0 ¥ Ush UfAeiie ®ed § | R fay ¥ a7g Twhelens gl a1 g+ & &1s +f aafaa
B!, 98 I o M7 3R U T A 81 did o WY H g1, ez T & 81 A1 8RS | &I, 3D
foTe Pig 7 PiIg Wciest dial gl d1igy |

¥ 1948 ¥ 3t T 3HCe! A, WS &t Dig Ul gl O | Sd T Heel Aal gif, WPl
HT 374G T df Ff3d IR ¥ o= a7 ardl & I T AHfEdar s+t et | 9 [fdd 78t 8ia
Hifep AL B BT T BT 3 | 317l Ofd 89 39 URHINT &) §d 38 © d 3id 59 URHTS & Had
gg AT 8T et dfewd AT & dl o1d Uciarad @iol 8RT o 39H &H ¥ HH $HR Jaey Sis
ST - Ugdl TaIWRTH, GORT WieaRH, iRl R®RHT iR MR ud dryr cidice | 519 89
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gerar ¢ift, Sl goit a1 @l +f Uienied & | a9 1948 T &7 YT? W o Ug I off URTHIER T, 9y
1948 H Sl BT YT, 98 WP & el U7 | foelt U=l & urd fopd-t 31afd & fow g1, foham Urmifeis
a7 #, fhad SHRME! H TP TR BT &, 3961 Ui 3if¥er T8t a1 | &5 W iff¥adr &
SR A9 B3 T SIar AT |

ST U BT o9 38 §, T a1 # I T4 Saaude g1 3% €, N9 81 38 &, 99 HIH H $ad dd
3R T TG & g o7 Afoe 3 iF af¥eh TR W §H SATRNT ddb1dh, -8 caHIaisie di ard
P ], SUD] Pls Iced -g! YT | 3T g 3HU--3TU H TH <IOHIH 81 XeT ¢ | I8 3HSHE 8! 8l 38T
g, sfcp & g & O o g9 Reguae el § ¥ 8, § 39 WR fawdR ¥ Sgm, dfee & de
argdl g b o gt gfar & <9 f9d & o & 91 @ TG S TSl Ak 7, S5i L& | ool &
g T dToie S IHE! 5, 89 1Y doie SHIHTE! §-4 3R YS g1, df ffd ark 3 39 fezn &
TSl T o= R | 313t 98 Iwa T8l &, TR Wt § e aear € | 2 (c@aym) ot &l fime &
gU g, Sdidh Uid fAe &1 a1d g5 T |

Hed, H e d1gdl g, 3T A a1 g Tiiolg | 8 3iad 3R TTRd 1 & WeaRM & dR |
Hel T 8 | AU gUIT & THY &I <@ dlold | During UPA Rule 2004-2014, domestic crude oil
production remained stagnant at around 34 MMT. Instead of increasing production in, Congress-

led India energy dependence grew making us more reliant on imports. @éw%ﬂéﬂtﬂ dt | Even
in natural gas, they failed miserably despite the huge potential of KG2D6 basin. India?s
Government production collapsed under Congress?s corrupt and inefficient policies. S doil

SR WA g T, I8 39 UHY $T 9gd de] IR AT | HiUy RivH # aRq ¥hH & aR & el /™
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T f& the biggest betrayal of the Indian energy sector. I8 H Ta! &g I8 §, dfch I8 Ul IS Toll B}
fare ot | ?ﬁﬁ‘s’ Qﬁﬁ fare iTQTﬁFCﬁTYIW T fb how the Government allowed undue benefit to
the companies leading to massive losses for the nation. ? (UdYUI) 3P fog D R %? |
®Hed 8 [ Tol RIS B d1d g | 3! ATg g1 s a8 2014 T Al 1 I & Rided s 8
o USd ¥ | e Y o A A AR 1 & Riced dic od ¥ 3R 39w aig i 79 78!
fieret <t | AT 1 @rfeat @ st <t dfeT o g Al S A 11 HIs T Ridsd nemHEEt
Isqdl Ao & ded (4T § | I8 Toll (ke g |

31T UCITerad &1 §1d PR 3e & | MY A13Y-3%¢ URMAT &f d1d BN | 3R ST1 H Ueid 94 IUU
g Tiex g 3R SIoid 87 U Ufd Tiex § df 7uTd H Ueid 103 TUT Hfd Tiex § 3R Sioid 156 ¥UU
gfd Tex g | SFae™ H Ueid 106 JUT Ufd dlex 8 3R siold 105 U Ufd oier &, i
Ueld 255 U Ui TR § 3R 8o 258 $UT ¥UT Ufd iex §, diddT # Ucid 309 $UT Ufd e 8
3R B9l 317 IUTUfd Siiex g1 ? (STIYT)

AT FHUTATT : HUAT 31T U] ST HHIIC IO |

oft STG®T UTd : 7eH, H 98 91d 3®! MG R! H ¢ X681 § b 3T YR H dd &l aH Jad HH §
| 3o fF YR & T RR WMPHR g, W= Ale! ol & A § T Aoigd PR ¢ | See 7
U §Td 8 o SITE | ITHT Bls (a9 Tal AT | TS Al St &1 WY faoHq g 12(caaem)

A U : HUTT 31T YT I HIIE HIoE | AT 341 off BT Sia1 g |
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st sTefraeT ute : R A gARY &dr 249 e e R sWR o, ITP! d¢1 B 450 fHfera
cq WX ‘{’qq deb o S &1 a8 % |? (IdYUT) Mr. Jai Prakash, try to listen me. 3o dIg-l DI ol
A g 2 NG IUTE R DHIGAT IATGT | HRA TR FHol, TG SHoll, STeio 3R TAu-ol & & o
W 3T € | 3 §H -9 TSl AISd YT I ¢ | SITUM, GIe0T ST Soll 3gfd # fag=i R
R, AT URA 3O ORe &l Dl JGT HR SMAMHR HRT §91 ST QT & | 3T UHR & 4
JHSHTH AP MU g 1? (HIYM)

SHRI HARDEEP SINGH PURI : Madam, | would like to start by thanking you and, through you, all the hon.

Members who have taken the floor. | can say with all sincerity that it always immensely pleases a
Minister when a discussion of this kind starts to become information sharing, with some good
ideas coming forth, and it begins to take the shape of a seminar rather than a discussion on
partisan lines. Therefore, | want to start by thanking all the hon. Members, and | will begin with
the last of my colleagues and friends who have spoken, Shri Jagdambika Pal ji. Adv. Gowaal
Kagada Padavi ji, Shri E. T. Mohammed Basheer ji, Dr. Gumma Thanuja Rani ji, Shri Ravindra
Dattaram Waikar ji, Shri Krishna Prasad Tenneti ji, Shrimati Pratima Mondal ji, Shri Ramashankar
Rajbhar ji, Shri D. M. Kathir Anand ji, Shri Dilip Saikia ji and my colleague and friend, Shri Manish
Tewari, who led the discussion.

Madam, due to the shortage of time and in the interest of efficiency, | would suggest that |
club some of the points made and respond accordingly. The first issue raised is our long-term
strategy for energy security. | can say that our long-term strategy for energy security revolves
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around the trilemma of availability, affordability, and sustainability. So far, we have navigated all
three?availability, affordability and sustainability?very successfully under the hon. Prime
Minister's bold, upfront and decisive leadership.

Let me give an example. Regarding availability, we have not hesitated, as one hon. Member
mentioned, to import from wherever we have to import. He mentioned about a windfall and that
problems can arise. | want to apprise him of the ground reality. We used to import from 27
countries. Today, we are importing from 39 countries, and recently, we are even buying from a

40th country. We will buy from wherever we have to import.

My common refrain to my counterparts in other countries is that if you have oil in your
backyard and can deliver it to my port of importation at a reasonable price, we will buy it from
you. We do not distinguish between the sources of supply. Our companies ? | am referring only
to the public sector companies though the private sector is perhaps more or less equally efficient
? will issue a tender at the point of importation for a particular grade of crude at a specific
location, whether it be Vishakhapatnam or any other point. Whoever wins the tender can supply
us. The supply logistics, the fleet, etc., are up to the supplier. We are very clear on that.

During the last few years that | have been the Minister, and there has been turmoil in the
market. There was an economic lockdown, and the price of a barrel of crude fell to 19.56 dollars.
It then shot up to 128 dollars a barrel. Today, when we look at prices, we are all within a range. |
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would like to tell my friend, Shri Manish Tewari that there is more oil in the world coming onto the
global market, particularly from the Western Hemisphere. Let me give you the example of Brazil.
It used to produce three million barrels a day.

16.00 hrs

They are bringing up another 140,000 barrels a day. There are countries like Guyana,
Suriname, Canada, and U.S which are bringing up another 1.6 million barrels. U.S. is the world's
largest producer. It produces 13 million barrels a day. There is no shortage of supply. Therefore,
if we are a large consumer, which we are as India ? we are one of the largest consumers ? we
can leverage that market consumption cart to diversify, and buy from the cheapest source. |
have, therefore, no doubt in my mind that we will be able to navigate this trilemma in the years to
come with equal success under Prime Minister Modi's leadership.

Now, | come to affordability. | would have thought that some of my friends across the
Opposition Benches would have talked about the price of energy, very few of them did so,
because the honest God's truth is India is the only country in the world where over the last three-
year reference period, the price of petrol and diesel has actually come down.? (Interruptions) |
will give you the answer, have the patience to listen to it. We have brought down the price of
petrol and diesel because the Prime Minister reduced the Central Excise on two occasions,

November 218t and May 22"d whereas they, the Congress-ruled States, have been increasing
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their VAT. They have also been increasing milk prices. So, let us have a serious discussion, and
whenever you are in a meet for a serious discussion, | will sit for you.

Now, | come to prices in the neighbourhood. Prices in the neighbourhood are, at least, 15
per cent to 25 per cent higher than in India. Equally, prices in Western Europe and the United
States are much higher than in India. It is only in India that prices have come down.

Now, we come to what is our overall strategy. Our overall strategy is to increase domestic
exploration and production, but also to increase our clean energy. When Mr. Modi assumed
responsibility, the biofuel blending at the Centre, which was aimed at 5 per cent for 10 States and
Union Territories ? | was part of that effort ? only came down to 1.4 per cent in total. We had a
target of 10 per cent biofuel blending till 2022. In November, we did it five months in advance. We
had a target of 20 per cent biofuel blending up to 2030. We have done it six years in advance.
We have already achieved 20 per cent blending, 19.6 per cent in the last one month.

Now, | come to some very interesting points raised. A CSR issue has been raised by my
colleague from the Samajwadi Party. | am so happy that he raised it. They come to me, and | tell
them CSR, according to the law, is an expenditure on corporate social responsibility, which has
to be incurred by the companies out of the two per cent of profits that they make, and there is a
threshold for that. So, it is a very interesting situation. The hon. Members come to me and tell me
fb g “vﬁQFBHY faaar a‘ﬁ%m | Then, they sit in the House, and say that there should be no
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discrimination and differentiation. | now have an answer to give them. Since they do not want any
differentiation, they do not want us to reply, please deal with the companies directly. That is my
answer to them. They cannot have it both ways. They come to me in my chamber and say that
do it, and then they turn around in the House and say, there should be no differentiation. R
3T 9 H 3R Tg! grar 3fR 3 oft 78t 8 fop ot fSiiom il 8, ol & die fexio ol 6,
Hifd Ig Hu-t & Ulhe I 3ﬂ?IT% | So, let us not play these little games with each other.

Several things have been said about our federal structure. Madam, one of the hon.
Members from Tamil Nadu has raised a very important point. He raised a point about
environmental damage. He also said that a letter had been written by the hon. Chief Minister. |
have seen some reference to that, and | would like to point out the following. A block is offered as
an offshore deepwater block in the country's territorial waters, which is outside the jurisdiction of
the State Government. It is a very large area, sometimes 10,000 square kilometres. Now, when
you ultimately go to prospect there, when you go to do the drilling, and wherever the drilling takes
place, permissions will have to be sought. The permission-granting authority is the State
Government. | have had a few examples myself. The hon. Member from the Trinamool Congress
spoke, and referred to one such case. | want to share with the House my experience of what
happened in the Ashok Nagar discovery in West Bengal.

What happened is that the ONGC had incurred an expenditure of about Rs. 1,000 crore. |
think, they had dug something like 99 wells. ? (Interruptions) The matter came up in Parliament,
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and ultimately, | am very happy that on 24t February 2025, this permission has been given by
the West Bengal Government. ? (Interruptions)

AT Ul : A SH1aTd Sff, 319 d6 98T 17 (SaaeT)

SHRI HARDEEP SINGH PURI: Madam, | have listened the debate for two hours, and | think, |
owe it to my colleagues to give them an answer to what they have said. ? (Interruptions) Hon.
Member, | am not yielding; | have to give a reply, and | am winding up very quickly. ?
(Interruptions)

Madam, | am seeking your understanding. ? (Interruptions) | know how to respond to these
things but | will choose to confine myself here. | will respond to the hon. Member separately later.
? (Interruptions) But the point here is that our overall strategy is very clear. ? (Interruptions) \We
need availability, affordability and sustainability. ? (/nterruptions) Number two, we will also go
down to ensure sustainability, not only in biofuels, compressed biogas, and green hydrogen, but
we are making massive progress in all these areas, including newer technologies and
encouraging startups. ? (Interruptions) So, | think we have a holistic approach in all that. | want to
once again thank all the hon. Members for participating in the debate. | now commend that the
Bill be adopted by this House.

arita g UY I8 ©
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7o 99 &7 (e aut fawm) SifdfATm, 1948 &1 3R TN FRA a1 [ATTD, T THT
SRT IUTIIRG, WR faaR fear S 17

U1 b d g3
HEE Ul ; 39 94T 3909 IR TSaR f[aaR &l |
CLAUSE 2 Amendment of section 3.

AT UTYT : AT T3 S, =i TR 3 3R 4 Ugd Sifo |

Amendments made:

Page 2, line 12,-

for 220247

substitute 7220257, (3)
Page 2, line 18,-

for 7220247

substitute 220257 (4)

(Shri Hardeep Singh Puri)

AT Ul : U I8 o
>fh W 2, TUT IXNfT, f9da® &1 ST e 12
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U1 ¥lepd g3l |
&S 2, gl YT [389% H 51 3971 T3 |
95 3 [389% H Sis faar 7137 |

CLAUSE 4 Insertion of new section 4A.
AT FHTR : G- ST Sff, =4 S8 5 URdd Hifoid |

Amendment made:

Page 2, line 38,-
for 7220247
substitute ?20257. (5)

(Shri Hardeep Singh Puri)

AT IHTIfd : U4 T8 &
2 WS 4, Ty I=NfAd, fadas w1 3 e 12
T&dId Wied g3 |
Gs 4, gy AT Qe d &1 1397 T |
Ge 5 I 11 [Q9% H &5 137 71T |

CLAUSE 12 Insertion of new section 13A.
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AT FUTAfd : A1 T S, 39 31T GRNeH ST 6 UKd DIy |

Amendment made:

Page 6, line 4,-
for 220247
substitute ~ ?20257. (6)

(Shri Hardeep Singh Puri)

AT gUTUfa : Uy I8 8-
2fh Ws 12, TuT INfd, fodad &1 ST e 12

U&d1d ¥lpd gl |
TS 12, I YT, [389% H &S 391 71T |
CLAUSE 1 Short title and commencement.
AT FHTAf : T T ST, 39 3119 SR ST 2 TKd DIy |
Amendment made:
Page 1, line 4,-

for 220247
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substitute  ?20257. (2)

(Shri Hardeep Singh Puri)

A GHTUfd : U9 I8 &
2 Ws 1, gyr g=nfed, fadas &1 e 12
U1 ¥lpd gl |
&S 1, T4 RT3 H 51 391 7T |

ENACTING FORMULA
AT FHTAf : T T ST, 39 3119 SR ST 1 UKd DIy |

Amendment made:

Page 1, line 1,-
for ?Seventy-fifth?
substitute  ?Seventy-sixth?. (1)
(Shri Hardeep Singh Puri)

AT U : U% 98 &
2fos AT T, Ty IRMNfEd, fadaed &1 e 12
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U1 ¥lpd gl |
SAfFaET GF,_gur GZfdg,_[Qegs d &S a7 747 |
A8 &1 QR 914 Q9% J SIS fadr 74T |
AT FUTUTA : 319 AR HAL il U1 B (b [a8ae ol g1 IRNTUd g fobar oy |

SHRI HARDEEP SINGH PURI: | beg to move:

?That the Bill, as amended, be passed?.

Tt Ty : U U o
> fadge, gur gnifdd, uiikd fear sme 12
U1 ¥lpd gl |

AT FHTAf : 319 I DI |
? (TaYM™)

about:blank 57/57



